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4. 8/5/ Learned counsel for the applicant 

Mr. S.K. Mohanty, submits that this Origiral 

Applicaticn may be permitted to be withdrawn. It 

appears that the discipiLiary proceedings are at 

the final stages . Interim order was passed on 

20-7-92 wherein it was directed that the proceedings 

should continue but the final orilers shali not e 

passed without the leave of this Court. Learned counsel 

submits that the proceedings are coirlete and are 

aoout to be concluded. He says he would try his luck 

about the outcome of the disciplinary proceedings. 

He seeks leave of this C.irt to withdraw this petition. 

Permission ahl.ed•  The petitiorx is allaed to oe 

withdrawn and for technical purposes is dismissed. 
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Needless to say that if the 

applicant is in any way prejudiced , he can 	-?3 

always avail this forum if so advised. 

Sh ri S. K. Mcti anty le med c ounsel c ZR ' 

for the applicant and Shri Asho 	shra,learlla-,  
I 

enior Counzel for the Resondents are PrSent \  

and heard. Coy of this omder.be  handed over 

to the respecive counsel. 

i 	if em ( Ad mn.) 


